
THE CENTRAL AEMINISTRATIVE TRIEDNALtPRlNClPAL BSJCHj

DELHI. . 1^^
O.A.No,2252 /1994

in the matter of . *

Shri jagdleh & Others .i^plic^ats

verais

union of India & others ...Re^c^aits

MEMO OF PARTIES

I 1, Shri jagdish s/o
Sirl Harbans worked
under inspector of Works
as casual Labour
Northern Railway
Garh Miktesh«far
working at site at
plot No,6, Sector 5 ;
Dwarka phase-1
New Z}eihi.

2. Shri Gcpal S/o
^uri Mawasi
Ex Casual Labour under
injector of Works
Ndrthem Railway

# Garh Mikteshwar
, now working at plot No. 29/1
j Sector 8, Rohni, D^hi,

3. Shri Mukhtiar Singh S/o
Shri Daya Rara
Ex casual Labour
under Northern Railway
Inspector of Works
Garh Makteshwar
now working at Group
Hosing Society at plot No.S,
Sector Sf Dwarka phase. 1
New Delhi,

4. Sirl pirthi Singh s/o
Sirl Chatru
Ex casual Labour under
inspector of Wbrks
Northern Railway
Garh Miktes^war
now living at site as
Chowkidar on Plot No. 17S=tor 13, Sohlnl, Delhi, ...Jfrplloants
3y -ihri a .KeSakvhns y.

Versus

• f



SsW--',

" 2 -

' *'• .1, Union of India through .
3Gnoral Manager, h [j

AU;-a Northern Railway, (\
Baroda House,
New Delhi,

2, Divisional Railway Manager,
Northern Railway,
Moradab ad.

i

••

•

• .

•

3. Assistant Engineer,
iNorthern Railway,
Hapur .'.A, .', ..Respondents:,:

By Advocate. Shri P,S,Mahen''ru,

' HCK'BIiS MR. S.H,,C).I(3£, MSMBERCa)
HGN'BIE DR. A.\€DAWvL1I, MEMBER (J)

Date of Dselsioni 27,9,95.

RRPcRtoALl

By Hog'ble Mr. S.^.Adiqe. Member^A)

After hearing Shri S.K.Sawhney for the

applicants and Shri P.S.Mah-n-^ru for the respondents,
xind that this case is f; 1''y covered by our

judgment d ated 27.9.95 in 0.A.110.2529/94

Kaluwa 8. others Vs.-UOI and connected cases and

this 'J.A. is disposed of in terms of that judgment .

No costs.

i.iCMBbR{jJ MEMBER (a).
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